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Motice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 {The Act]

AMBASSADOR INTRA HOLDINGS LIMITED

@ Ingersoll Rand

possession of the Morigaged Property mentioned in Colurnn B abowe and shall aleo take such other achons as is avallable o the
Company inkaw.
Pleasa note that interms of provisions of sub - Section (8) of Section 13 of the SARFAES| Act, “A bormower can tendar the entire
amount of outstanding dues ngethes wilh all cosls, charges and expanses incurned by he Secured Credilor anly 1ill the date of
publication of the nodice for sale of the secured asset{s) by public guction, by invibng guolations, tender frocm public or by private
traaty. Further il may also be noled thet i case Borrowsr fails to redeem the secured assebwithin aforesaid legally prescribed ma
Trarms, Bormowss may not be anlided to redeerm the progendy.”
In lerms of provision ol sub-Sechion (13) of Seclion 13 of the SARFAES]ACE, you dre hernshy prohibibed Pram [ransbecming, either by
way of sale, lease or otharwise (other than i the crdinsry course of hie business) any of the secured assats referred to in the
molice, withoul priorwritlen consent of secured croditor,

Authorized Officer

For SAMMAAN CAPITAL LIMITED

Place : MEHSANA {Formerly known as Indiabulis Housing Finance Lid.)

audit committee and approved by the board of directores in its meeting held on August 6,

2026.

2 The above is an extract of detailed format of quaterly financial results filled with the Stock
exchange under Regulation 33 of the SEBI (Listing Obligation and Disclosure
Requirements.) Regulations, 2015. The full format is available on BSE Website and also
onthe company's website www.rajkamalsynthetics.com.

Date: 06.08.2026
Place: Ahmedabad

e e

Ei E For and on behalf of the Board of Directors
Ambassador Intra Holdings Limited
Rajesh Singh Thakur
E Managing Director
2 DIN:10593346

Er. Mame of Borrower(s) Particulars of Morigaged Date OF Sutstanding CIN-L31009GJ1982PLC009258
No. {A) property | properties NPA amount {Rs.) REGD. OFFICE :- 401, AISHVARYA 02, PRAKASHNAGAR C.H.S.L, UTTAMNAGAR,
(B) (c) D) MANINAGAR, AHMEDABAD, GUJARAT- 380008 INGERSOLL-RAND (INDIA) LIMITED
1. | LoAN ACCOUNT NO. ALL THAT PROPERTY BEARING HOUSE | | 00.07.2026 | Rs. 27,00,005.25/- [Rupees E-MAIL: ambassadorintra1982@gmail.com, Website: ambassadorma.m CIN: LOS120KAT921PLCO363 2
HHLMEH00555358 | PLOT NO. 8, HAVING PLOT AREA {against | Twenty Seven Lakh Nins STATEMENT OF THE UN-AUDITED RESULTS FOR THE QUARTER ENDED ON 30 * JUNE, 2026 Regd. Office: First Floor, Subramanya Arcade, No.12/1, Bannerghatta Road, Bengaluru - 560 029
HHEMEHDMS55363 ADMEASURING T2.42 5Q. MTRS,, Lﬂ'ﬂ-l‘_! Thowsand Five and Pai_sn (Amount in Lakh Rupees) Phone: +91 80 4685 5100; Fax: +91 B0 4169 439%; Website: I'I-tlps:.'-‘-.-.-'ﬁw.irm-mrn.fen-inﬁn'.'est
1. PARMAR TOGETHER WITH COMSTRUCTION AREA Facilities | Twanty Five Cnly) (against For the Quarier ended on For the Year
HARSHADKUMAR ADMEASURING 33,165 S0. MTRS. AND Mo.1and | Loan Facility Mo. 1) and Sr. ended on NOTICE
LAXMANBHAI MARGIN AREA ADMEASURING 39255 50. 2) Rs. 2,67 987 55/- (Rupees No. Particulars 30.06.2026 31.03:2026 30.06.2025 | 31.03.2026 : ] ; ; i
2. BHARATKUMAR MTRS., CONSTRUCTED IN THE SCHEME Two Lakh Sixty Seven Un-Audited| Audited | Un-Audited | Audited MOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company has/ave
LaXMANBHAI KHNOWN AS “DHANLAXMI RAW HOUSE Thousand Mine Hundred 1. | Total Income 169.10 216.28 0.00 457.65 bean lost'misplaced and the holder|s] of the said securities | applicant]s] hashave applied to tha Campany ta
PARMAR FART - 2", ON FREEHOLD NOHN - Eighty Seven and Paise ; : , issue duplicale certificate(s).
AGRICULTURAL LAND BEARING Fifty Five Only) {against 2. | Net Profit / (loss) For The Period (before (3.41) (25.09) (6.34) (8.70) An ho b e s d " A b R th the C Lt
REVENUE SURVEY NO. 1454 P, CITY BY, Laan Fagility "ﬂ. 2} having Tax, Exceptional Or Extra Ordinary Item) YF!EFSDI'I w . H.E a claim in respeci of (Ne 5810 SeCUnies 5 & LGN C -.EIIITI Wi e L.ompany at Iis
WO, 4423, SHEET NO. 14, MU.CE. O, total outstanding amount 3 | Net Profit/ (loss) For The Period Before Tax,|  (3.41) (25.00) (6.34) (8.70) Hgguatared Oiffica within 15 days from this date, else the Company will procaad {o issue duplicate carlificata(s]
gﬂéﬁ.ﬂF :ED’;;Fr:.ET%E‘:g‘:iJAEIEJ {I;: Rs. 259,76,992 .2:_— Lakih (After Exceptional Or Extra Ordinary Item) without further intimation i
MAHESANA. DIST MEHSANA . 384001, Séuanty 5' ooy S 4" [Net Proft/ loss) For The Period AfterTax | (3.41) | (25.09) (6.34) 8.70) Sr. Folio |Security type| Holder | Registered address | No. of Distinctive No.
GLUJARAT. Nine Hundred Ninety Two (After Exceptional Or Extra Ordinary Item) Mo. MNo. & face value | Nama(s) of holdar | Shares
and Paise Eight Only) 5 | Equity Share Capital 209.08 209.08 209.08 209.08 i - 5
(against Loan Facilities Mo. iy p. ; > HE'E?EBS 14563634-50
1 and 2) a% on 16.07.2026 6 | Reserves (excluding Bevaluatlon Reserve) - - - 35.98 148365351 4 5RTRH4-50
As Shown In The Audited Balance Sheet of 14563685-14563734-50
That the abave named borrower(s) have failed to maintain the financial discipins towasds their kean sccount () and &3 per books The Previous Year
of accounts maintained in the ordinary course of business by the Company. Column D indicates the outstanding amount. 7 | Earming Per Share (of Rs 10/~ Each) (for 14563735-14563784-50
Due o persistent defaull in repayment of the Loan amount on the part of the Borrowen(s) the abowe said loan account has bean inui iscontinui i 14563TE5-14563834-50
classified by (he Company as Non Pedoeming Assaed (a5 an date in Column 8] within the guidelines relating 10 asseks dassification g)ogggilélng And Discontinuing Operation) 6.63 8.71 0.04 513 14563R35-1456IR04-50
msued by Regulating Authonty, Consequently, motices under Sec. 13(2) of the Act were alzo Issued 1o each of the bomaser. 2' Diluted : (8.71) . : =1 z
I view of he above, the Company hereby calls upon the above named Borrower(s) to diachange in full his | heir atsiles towards - Dilute 6.63 (8.71) 0.04 5.13 E-1 EUCRESS BLDG, | 201754 74-20175523-50
tha Comparvy by making the payment of the antire outstanding dues indicated in Column D above including up to dats interast, Notes: Equity MAUBREEN| GROUND B.AD RDAD, ' 204 TREAS -1 TEETA-ED
ORSEE; 4] IS WY 0 O yS FRQN 15 Cy OF PURRCATIN G ¥1iS DCI08. gl Wik, Ui Company. ohail te stfiee o e 1 The un-audited results for the quarter ended on June 30, 2026 were reviewed by the 1 |ISMOO1DOST| Rs10- | ARANJO NEAR WADALA 800 | 28175574-29175623-50

BRIDGE, WADALA(E), |
MUMBAI 400037

28175624-291T5673-50
2B1TH6TS-29175723-50
201757 24-2917577 3-50
2E1THTT4-29175823-50
29175824-2917587 350
2O FRETA-Z91TRO23-50
29175924-2917597 3-50
Total Shares = 800

Date: August 6, 2026

For INGERSOLL — RAND (INDIA) LIMITED
F. R. SHUBHAKAR
Chief Firancial Officer and Company Secretary

S0 MAS RURAL HOUSING & MORTGAGE
W Harmyan Charebsate it Teet, i Patang Hotel, Astrem Rossd, GO oINS pggpggﬁﬁ HS]ESWE,I?SN N'Grthth Enforcement Rules 2002! : Government of India PUBLIC :::EU?IGEMEHT
Narayan Chambers, 4 j - | Y | Rule (1) of Security Interest (Enforcement Rules 2002) % (Ministry of Finance, Department of Financial Service) {Under H'E"'“""" & of the Insolvency and Bankruptcy Board of India
Whereas the undersigned being the authorized officer of the MAS Rural Housing & Mortgage Finance Ltd. under the Secuntization and Reconstruction of et BEFORE THE RECOVERY OFFICER nsohestcy Bewcislon Procovs o Corparte F sosone] Beguletions, 2910
Financial Assets and Enforcament of Security InterestAct - 2002 (54 of 2002 ) and in exercise of powers conferred under secbon 13(12) read with rule 3 of the : DEBTS RECOVERY TRIBUNAL - II FOR THE ATTENTION OF THE CREDITORS OF
security Interest {Enforcement) Rules, 2002 issued a demand notice dated as on below details calling upen the Barrawer'Co-borower/Guarantor to repay the == 4th Floor, Bhikhubhai Chamber, Opp. Deepak Petrol Pump PRIZAM ALLIANCE PRIVATE LIMITED
amount mentioned in the notice being within Sixty Days from the date of receipt of the said nofice. ’ Ellisbridae. A d b d. 380006 ’ RELEVANT PARTICULARS |
The Bomower having failed to repay the amount, notice is hereby given to the Bormower/Co-borrower/ Guarantor and the public in general that the undersigned | 15ordge, Amedabad - 1. |mameof coporatedebior |PRIZAM ALLIANCE PRIVATE LIMITED
has taken Physical Pessession of the properiy described herein below in exercise of pawers conferred on him under sub-seclion (4] of section 13 of the said FORM NO. 14 [See Regulation 33(2)] 2 |Dalaof neorporation of corparais debior 1310072013
[Act] read with Rube B of the Securily Interest {Enforcement) Rules 2002, as on below details. RP/RC No. | 544/2016 0ANo. | 146/2015 3 i-ﬁm:ri'h ander which comporale debloris | ROC- Anmedabad
The Borrower/Co-borrower/Guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the Property : kb : gﬂmmf;e";;:f;ﬁ? R
will be subject 1o the charge of the MAS Rural Housing & Mortgage Finance Ltd. as on below details and interast thereon. AXIS BANK LTD. Certificate Holder Bank ﬂ,mlmw x mﬂ;m por
The Borrower/Co-borrower/Guarantor attention is imvited to provisions of sub-section (8) of section 13 of the Act. in respect of lime available, to redesm the V/s. 5 |Andress of tha registered offics and princips. | Reqissered Offios: Dfice No A-508, Bth Floar, |
secured assels M/S ARUSHI CREATION | Certificate Debtors offica [if any} of comorate dettar Vivanta |can, Near Madhusvan Circle, Opp
r. Bo & Co-Borrower, Description Of The Loan A/C No Date & Amount of S E SICH b, S AT L ot
No. "%wu::-amg: Ham"ﬁ“' Immuap’gla Property Date of Possesion Demand Notice DEMAND NOTICE — Gty [ulafat, ke, 06008
THROUGH REGISTERED AD & DASTI/AFFIXATION 6. |Fschiancy commencemant dafe inrespact of  [08-08-2028 [ Order Received Communicated
( ) . 3
1 | SHAILESHBHAI KANJIBHAI PROPERTY BEARING ALL THAT PIECE AND PARCEL| | aan Account| Rs. 11,09,785.00 in Words (THROUGH PAPER PUBLICATION) corxitale detrkar : . Via Email on 9508 2124]
VALAND (APPLICANT) OF PROPERTY PLOTNO.BWHICHISREGISTEREDIN| vy 44649 | Eleven Lakhs Nine Thousand (ONE IN ENGLISH, ONE IN VERNACULAR) Tox (FRTERE RO C S0 et A
PARULBEN SHAILESHBHAI [T G ey e D AoncA | 02-08-2026 | Seven Hundred Eighty Five | |1 | & Name andvgatsion BT o7 iy | SUNIROWAR GUPTA
VALAND (CO-APPLICANT) 98 95 5;1 MTRS.. PAIKI NORTH SIDE LAND Rupees Only as on Date C.D. No. 1: M/s Arushi Creation, Plot No. 95, 96, Ground Floor, Swami pmresmajl acting as imenim resclution IBEVIPA-00 1P-POORISI T-1510394
RAMESHKUMAR KANJIBHAI ADMEASURING 50.10 S0 MT. WHICH 1S KNOWN AS 09.03.2025 Industrial Cooperative Service Society, Udhana-Magdlla Road, Surat - 5 _.E-‘E;:i?ﬂe-mai@_i:e roerim resoilon (B 10MegnamHowe T, Rarampurs
VALAND (CO-APPLICANT) *KRUSHNA NAGAR-2" AND CONSTRCUTION 395 007. peofeasional, s registared with e Boand Commercal Complex, New Dabe 110015
THEREONM SITUATED ON R NUE SURVEY NO. . : : Emal. caskpB2@gmal.com
21511 BAIK| grg £13 PA r{? ADM%URIN b HAMD $9E48 C.D. No. 2: Mrs. Pushpa Laxmlka.nl Cham.arla, qut No. 95, 96, Ground . 9953486077
- Floor, Swami Industrial Cooperative Service Society, Udhana-Magdlla 10. |Afcress and =-mail 1o ba used far B-10 MagnumHouse-1, Karampura
REGISTRATION DIS-TRICT & SUB DISTRICT OF Road, Surat - 395 007. comspondonca with the inefm msciuion | Gommercal Complax, New DaFi-110015
X i : i Rai i uhssional Ermal; prizamafiance, oSl com
BOTAD. STATE-GUJARAT. BOUNDED AS FOLLOWS: R.eS|dence at: A-201, 2nd Floor, Sangini Residency Panas Gam Road, City s mmzﬁgﬁ‘_mm i
AS PER TECHNICAL EAST - PLOT NO.1 WEST ; Light Area, Surat - 395 007. : _ _ 9053905077
ROAD NORTH : PLOT NO. 415/2 PAIKI SOUTH : PLOT In view of the Recovery Certificate issued in OA No. 146/2015 passed by | | 112 t“i:::“ m“‘g:;g‘j‘:ﬁ‘“ﬁ;‘l’ E;Zf e :ﬂfﬁ’”“
MNO. 8 PAIKI BOUNDED AS FOLLOWS: AS PER SALE the Hon’ble Presiding Officer, Debts Recovery Tribunal-Il, Ahmedabd, an f prsissmretesim b ol 4
DEED [ AS PER DOCUMENTS EAST © PLOT NO.1 amount of Rs. 66,26,712/- (Rupees: Sixty Six Lac Twenty Six Thousand | || e sierin susobston peolessiorsd
?’;ESEﬂRUAE PTEERTH' PLOTNO. 4152 PAIK| SUUTH Seven hundred Twelve Only) including interest as on 20/10/2014 and 13. |Mames of Insavency Professionals wentfiad o |1H.A
PLOTNO.8PA further interest from (next date) 21/10/2014 plus cost of Rs. 94,000/- is pis e il
2 | JAYPALBHAI VINUBHAI PROPERTY BEARINGALL THAT PIECE AND PARCEL| Loan Account | Rs. 14,65,779.00 in Words due against you (less Recovery, if any). i TR For e gy
SARVAIYA {A.F PUEﬂHT} OF PROPERTY PLOT NO.4 ADMEASURING 109.28 No: B832 Fourteen Lakhs Sixty Five You are hereby called upon to deposit the above sum within 15 days of Detais of authorized rapresentaltives are announcament
RAVI VINUBHAI SARVAIYA ol MIxo. [PLOT AREA] PAIKL SOUTH SIDE]  02.08-2026 | Thousand Seven Hundred the receipt of the notice. Failing which the recovery shall be made as per Bl : .
{c D_AFF-UGAHT] ADMEASURING 54.64 5Q. MTRS, IN THE S?HEME Seventy Nine Rupees Only ) Malice is beseby givan thal the Naticnal Campany Law Trieunal has l:rdl_ara-:l the commancement of a |
VINUBHAI TAPUBHAI SARVAIYA KNOWMN AS "MADHAY DARSHAN-B" AND Date 23 05.2025 rules.” _ _ _ corparate insaheency rasakdon prooess of the Prizam Aliance Prvats Limiled on 04-08-2026. The order
{E{}-APPUE.’IHT] CONSTRULTION THEREON SITUATED ON e o In additions to the sum aforesaid you will be liable to pay: ﬁ:gimﬁﬁﬂ;ﬁfw;infhﬂﬁ:ﬁed are hereby called upon o subend thelr claims with prood |
REVENUE SURVEY NO.412 PAIKI 3/ PAIKI 1 (@) Such interest and cost as in payable in terms of Recovery i ; : ; Kr ek ddl|
KAILASHBEN VINUBHAI ADMEASURING 18009 SO. MTRS. AT-BOTAD, TA- Certificate. onre 1006: 207 g e macksbon mubmiaie o e e oo mad i 0 |
SARVAIYA (CO-APPLICANT)  BOTAD, IN THE REGISTRATION DIS-TRICT & SUB (b)  All costs, charges and expenses incurred in respect of the service | | The fnancilcradiors shall st thirclaims it roat by lecton meses oy Al ot vt |
DISTRICT OF BOTAD, STATE-GUJARAT, BOUNDED of this natice and other process that may be taken for recovering the | | " subemine laie win peaslin pesson, by ssariy slesionmeaes, -
AS FOLLOWS: AS PER TECHNICALEAST amount due. MGG SN TR N 8 SRC A '"”r'l'? s i fﬂ‘“’*“ﬁ;’j‘fﬁ"‘r
:COMMONPLOTWEST: 6 MT ROAD NORTH: Given under my hand and the seal of the Tribunal this day 24/06/2026 ﬂlﬁﬁﬂﬂﬁmﬂmﬁﬁwfﬁ s gt d
PLOT NO.13 BOUNDED AS FOLLOWS: AS PER Sd/- Name and Sigraturs of Intrim Resolution Professional : |
SALE DEED/AS PERDOCUMENTS EAST : COMMON (Rajesh Kumar Sharma) 8 ummﬁﬂtﬁuﬁﬁgﬁﬂﬂ
UL T g
: ' ' Debts Recovery Tribunal - II, Ahmedabad [iate and Place: D6-06-2026 and New Delhi PRIZAM ALLIANCE PRIVATE LIMITED E
1 | DIPAKBHAI NAROTTAMBHAI PROPERTY BEARING ALL THAT PIECE AND PARCEL| Loan Account | Rs. 4.54.131.00 in Words
HIRANI (APPLICANT) OF PLOT NO.58, ADMEASURING 11.66 5Q. MTRS.| No: 7207 Four Lakhs Fifty Four
B o, 3, MTES W CONSTRUCTION THEREON jipkvicrsy PASHUPATI COTSPIN LIMITED
' A on Date 31.05.2025
ASHVINKUMAR NAROTTAMBHAI 1 o1y EASURING 35.00 5Q. MTRS. TOTAL
HIRANI (GUARANTOR) ADMEASURING 37.88 SG. MTRS, WITH CIN: L17309GJ2017PLC098117
CONSTRUCTION THEREON ADMEASURING 41,78 Registered Office: Land Survey No. 919/1, 818/2, Balasar, Kadi Detroj Road, Kadi Mahesana — 382715, Gujarat, India
SQ. MTRS, AND REVENUE SURVEY NO.354P1, Corporate Office: D - 707, Ganesh Meridian, Opp. Gujarat High Court, S.G. Highway, Ahmedabad — 380060, Gujarat, India
SITUATED AT BOTAD, TA. BOTAD, IN THE Website: www.pashupaticotspin.com, Email ID: cs@pashupaticotspin.com, Contact No.: +91 90999 77560
REGISTRATION DISTRICT & SUB DISTRICT OF E X x e 5
BOTAD, GUJARAT BOUNDED AS FOLLOWS: AS EXTRACT OF UNALUDITED STANDALONE AND CONSOLIDATED
PER TECHNICAL EAST - REMAINING PART OF PLOT FINANCIAL RESULTS FOR THE QUARTER END E JUNE 30, 2026
(PLOT NO.59 PAIKI) EMAINING PART OF PLOT (PLOT - B (2 in Lakhs except per Share data)
NO.58 PAIKI) WEST : REMAINING PART OF PLOT STANDALONE CONSOLIDATED
(PLOT NO.53 PAIKI) REMAINING PART OF PLOT & s | Quarter Ended Year Ended| Quarter Ended Year Ended|
(FLAT. Noa0 PRI} NORTH - Lol MT ROAD. (FLOY i 30.06.2026 | 31.03.2026 | 30.06.2025 31.03.2026 | 30.06.2026 | 31.03.2026 | 30.06.2025 | $1.03.2086
NO.59 PF!;H{I} PLOT NO.53 PAIKI (PLOT NQ.58 PAIKI) (Un-Audited) (Audited) | (Un-Audited] (Audited) (Un-Audited) (Audited) |(Un-Audifed) (Audited)
SOUTH . PLOT NO.5B PAIKI {FLOT NO.58 PAIKI) 1 | Total income from operations 12,494 67 16.103.88|11,019.17 | 66,508.47 13,245.70 | 17,109.62|12 234,14 169,723 52
REMAINING PART OF PLOT PAIKIHPLOT NO.58 PAIKI) 2 | Nel Profit (Loss} for tha Quarter Year (bf - - - = - - - -
BEXURD AR PO UG NG TER GALE UPRD bt . Esctlian };na:jrampéxtﬁardgnary mims?re 95446 13482 27760| 150715 ©54.99| 34458 267.34 | 1510.15
: REMAINING PART OF PLOT (PLOT NO.59 PAIKI) 3 .Hethmri: [ lLoss) Tor the Cliaried Yoarbafbre e == e = R —
REMAINING PART OF PLOT (PLOT NO.58 PAIKI) at il S
WEST : REMAINING PART OF PLOT (PLOT NO.59 | Tax [afne«r Exceptional &/or Extracrdinary items) | 95446 | 33482 .{]'T.EI}_ 150715 _ 954 99 _ 3-'-1-4.55_ 267.34 | 1,510.15
PAIKI) REMAINING PART OF PLOT (PLOT NO.58 4 | Met Profit/ {Loss) for the Quarter/ Year after Tax .
PAIKI) NORTH : 7.50 MT ROAD (PLOT NO.59 PAIKI) | {aner Exceptional andior extraordinary kams) 724491 16231) 20303| 103888 Ji502| 17207 19277 | 1041.68
PLOT NO.59 PAIKI (PLOT NO.5& PAIKI} SOUTH : 3 | Total Comprehensive Income for the Quarter/
PLOT NO.58 PAIKI (PLOT NO.53 PAIKI) Year (Comprising Profiti(Loss) for the Quarter!
REMAINING PART OF PLOT PAIKI(PLOT NO.58 PAIKI) Year (after tax) and other Comprehensive |
Income (after tax)) 72809 | 20674 193.02) 105329 | 72862 | 21650 18276 | 1,056.20
4 | RAMESHBHAI KANJIBHAI PROPERTY BEARING ALL THAT PIECE AND PARCEL| Loan Account | Rs. 17,30,199.00 in Words & 'EquH'_.' Share Capital ' ' ' ' ' ' '
SOLNAKI (APPLICANT) OF AN OFEH NOMAORCLLILRAL REQIDENTIAL). “Na+ 3035 Seventeen Lacs Thirty (Face Value of Rs. /- each fully paid up) 157840 | 157840 157840 157840 157840 | 1578.40| 157840 | 1,578.40
MANJUBEN RAMESHBHAI IEJ.ENHJF::IIEFHTEE;HBE} UEFEEE?."LHW I::P:.IC? 3'1 E‘EAFH.J.FE Eg 02-06-2026 Thousand One Hundred T |Reserves Excluding Revaluation Reserves ' | | | B = | m
SOLANKI (CO-APPLICANT) 415/4/2 PAIKI, SITUATED IN "KRISHNANAGAR-2" Ninaty "ﬂ“’f 'ﬁ';"f:;ng';"f - 8 | Eamings Per Share (of Rs.1/- each)
KISHANBHAI RAMESHBHAI PLOT AREA ADMEASURING 104.00 SO, MTRS. bt (not annualized)
(PLOT AREA) CONSTRUCTION THEREON SITUATED ¥ Dllute d 0.46 | 040/ 013 066 | 0,46 | A1l D 19| 0 EE
T- BOTAD, TA - I
gréﬁ-ﬂ E{?r &DISLFI; EFSTTAHE:&" E;E:DE&?%%E? Note : a) The above is an extract of the detailed format of the Quarterly Un-audited Financial Results for the guarter ended 30th June 20286, filed
GUJARAT BOUNDED AS FOLLOWS: IAS PER with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, The full
TECHNICAL EAST : OTHER'S PROPERTY WEST format of the Financial Results is available on the websites of the Stock Exchanges: www.bseindia.com and www.nseindia.com. The Financial
: i | ; Resulls have also been posted on the Company's websile: hitps:/www.pashupalicotspin.com/financial-result.himl and can be accassed by
: ROAD NORTH : PLOT NO.GD & 61 SOUTH ina the QR ood
REMAINING LAND OF PLOT NO6ZBOUNDED AS ALANTENg o, _
FOLLOWS: AS PER SALE DEED /! AS PER b. The financial results have been prepared and published in accordance with Indian Accounting standards, section 133 of Companies Act,
DOCUMENTS EAST : PLOT NO.58 WEST : 6.00 MT 2013 read with rules framed thereunder and ragulatmn 33 uf SEBI, Listing requlation, as amended from time to bme.
ROAD NORTH : PLOT NO.G0 & 61 SOUTH ) i[m For Pashupati Cotspin Limited
REMAINING LAND OF PLOTNO B2 Sd/-
Saurin Jagdish Bhai Parikh
i e I R Sy Ot
a8 : oura : ng 4ag : Place: Ahmedabad DIN: 02136530
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